RNI No. MAHENG /2009/35528
Reg. No. MH/MR/South-344/2014-16

ad &, ¥® 0] WZAR, § R0, 00%/9S §, TF ]3& [79 2, fFma T Rw.00

AQTIRUT FHHIE ¥R
EUCE DI Ea L)
Wmﬁmawﬁmwma%ﬁﬁ%ﬁwm
faeft 7 = favrTEg SR fadad (FeTt FEE).

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation
in English of the Bombay Tenancy and Agricultural Lands, the Hyderabad Tenancy and
Agricultural Lands and the Bombay Tenancy and Agricultural Lands (Vidarbha Region)

(Amendment) Act, 2011 (Mah. Act. No. X of 2014), is hereby published under the authority of
the Governor.

By order and in the name of the Governor of Maharashtra,

H. B. PATEL,
Principal Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X OF 2014.

(First published, after having received the assent of the President in the
“Maharashtra Government Gazette”, on the 27th May 2014).

An Act further to amend the Bombay Tenancy and Agricultural Lands
Act, 1948, the Hyderabad Tenancy and Agricultural Lands Act, 1950 and
the Bombay Tenancy and Agricultural Lands (Vidarbha Region)
Act, 1958.

L%&,“ﬁ WHEREAS it is expedient further to amend the Bombay Tenancy and
194%f Agricultural Lands Act, 1948, the Hyderabad Tenancy and Agricultural
)&11 Lands Act, 1950 and the Bombay Tenancy and Agricultural Lands (Vidarbha
¢ Region) Act, 1958, for the purposes hereinafter appearing; it is hereby
%950 enacted in the Sixty-second Year of the Republic of India as follows :—
XCIX
of
1958.
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CHAPTER I
PRELIMINARY.

Short title. 1. This Act may be called the Bombay Tenancy and Agricultural
Lands, the Hyderabad Tenancy and Agricultural Lands and the Bombay
Tenancy and Agricultural Lands (Vidarbha Region) (Amendment) Act, 2011.

CHAPTER 1II
AMENDMENT TO THE BoMBAY TENANCY AND AGRICULTURAL LANDS AcT, 1948.

Amendment 2.

Ofsegl‘gi(;gf 1948, in sub-section (1), for the Explanation, the following Explanation

LXVII of shall be substituted, namely :—
1948.

In section 63 of the Bombay Tenancy and Agricultural Lands Act, Bom-I

of
1948.

“ Explanation.—For the purpose of this sub-section, the expression
“agriculturist ” shall include any person and his heirs whose land has
been acquired for a public purpose and who as a result of such
acquisition has been rendered landless from the date of such
acquisition.”.

CHAPTER III
AMENDMENT T0 THE HYDERABAD TENANCY AND AGRICULTURAL LANDS AcT, 1950.

Amendment of

section 47 of Act,

Hyd. XXI of

3. In section 47 of the Hyderabad Tenancy and Agricultural Lands Hyd. XXI
1950, in sub-section (1), for the Explanation, the following Explanation of 1950.

1950 shall be substituted, namely :—

“ Explanation.—For the purpose of this sub-section, the expression
“agriculturist ” shall include any person and his heirs whose land has
been acquired for a public purpose and who as a result of such
acquisition has been rendered landless from the date of such
acquisition.”.

CHAPTER 1V

AMENDMENT TO THE BoMBAY TENANCY AND AGRICULTURAL LANDS (VIDARBHA

Amendment

Recion) Act, 1958.
4. In section 89 of the Bombay Tenancy and Agricultural Lands Bom.

of section (Vidarbha Region) Act, 1958, in sub-section (1), for the Explanation, the XCIX
89 of Bom. following Explanation shall be substituted, namely :— of

XCIX of
1950.

“ Explanation.—For the purpose of this sub-section, the expression 1958.
“agriculturist ” shall include any person and his heirs whose land has
been acquired for a public purpose and who as a result of such
acquisition has been rendered landless from the date of such
acquisition.”. '
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